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PEOPLE'S UNION FOR CI VI L LI BERTI ES

UNTON OF I NDI A & ORS.

(Wth appln. for interimrelief and office report)

Date :
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VERSUS

SECTI ON PI L
AN MATTER

NDI A

Petitioner (s)

Respondent (s)

Petition was called on for hearing today.

HON BLE MR, JUSTI CE B. N. KI RPAL
HON BLE MR JUSTI CE K. G BALAKRI SHNAN
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Apar na Bhat , Adv.
Yug Choudhary, Adv.
Tashi D. Bhutia, Adv.

Soli J. Sorabjee, A G
Mani sh Si nghvi, Adv.
B V B Das, Adv.

Sanjay R Hegde, Adv.
Satya Mtra, Adv.

T V Rat nam Adv.

A Subhashi ni, Adv.

Prakash Kumar Singh, Adv.

Ashok Srivastava, Adv.

Kumar Raj esh Si ngh, Adv.
B B Singh, Adv.

J P Dhanda, Adv.
Kri shna Sarma, Adv.

Asha G Nair, Adv.
V K Sidharthan, Adv.

M s. Corporate Law G oup.

H wahi , Adv.
Sum ta Hazari ka, Adv.

.2/ -



St ate of
Pr adesh

St at e of

State of

St at e of

State of

Govt. of

State of

Ar unachal

Ker al a

Nagal and

Punj ab

Si kki m

Pondi cherry

Chhattisgarh

=

<5 5F %3555 5 5 5% 555 553 I3 33 3 555 3357 5% %

Ani |l Shrivastav, Adv.

Ranmesh Babu M R, Adv.

Sanjay K. Shandilya, Adv.
V D Khanna, Adv.

Jayshree Anand, AAG

G Si vabal anurugan, Adv.
R S Suri, Adv.

A Mari ar put ham Adv.
Aruna Mat hur, Adv.
Anurag D. WMathur, Adv.
V G Pragasam Adv.

Ashwani Kumar, Sr. Adv.
Prakash Shrivastava, Adv.

J R Das, Adv.
Si nha & Das, Advs.

K C Kaushi k, Adv.

Suni ta Sharma, Adv.

D S Mehra, Adv.
Prashant Kumar, Adv.
Triveni Potekker, Adv.
K H Nobi n Si ngh, Adv.

P N Ramal i ngam Adv.
V Bal aji, Adv.

Jana Kal yan Das, Adv.
Naresh K. Sharma, Adv.

I ndra Sawhney, Adv.
Sandhya Goswami , Adv.
Rachana Srivastava, Adv.
S. V. Deshpande, Adv.
Mahabi r Si ngh, Adv.

Kanmi ni  Jai swal , Adv.

Ranj an Miukherj ee, Adv.
Gopal Si ngh, Adv.

Tara Chandra Shar ma, Adv.

.3/ -



M. B.S. Banthia, Adv.
M. Ashok WNMat hur, Adv.

M. Anis Suhrawardy, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
................ L..............T.......T.......T.......T.......T J
SP2
A nunmber of directions are issued with regard
to inplenmentation of various Schenes in ternms of the
si gned order.
List the matter for further orders on 1lth
February, 2002.
. SP1
(S. L. Coyal) (Kanchan Jai n)
Court Master AR- cum PS
Signed order is placed on the file.
. PA
IN THE SUPREME COURT OF | NDI A
CIVIL ORI G NAL JURI SDI CTI ON
WRIT PETITION (C) NO 196 OF 2001@@
(660 060006000600060006000600060006:
People’s Union for Cvil Liberties ....Petitioner
VS.
Union of India & Os. ....Respondents
O R D E R@@
cceeceece
................ L......l.......T.......T.......T.......T.......T J
. SP2

After hearing | earned counsel for the parties,
we issue, as an interim neasure, the follow ng
directions:

1. TARGETED PUBLI C DI STRI BUTI ON SCHEME ( TPDS) @@
(660 06060060006000606006000600060006000600000:

(i) It is the case of the Union of India that
there has been full conpliance with regard to the
allotment of foodgrain in relation to the TPDS.
However, if any of the States gives a specific
i nstance of non-conpliance, the Union of India will do
the needful within the framework of the Schene.

(ii) The States are directed to conplete the
identification of BPL fam lies, issuing of cards and
comrencenent of distribution of 25 kgs. grain per
famly per nonth |atest by 1st January, 2002.
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(iii) The Delhi Govt. wll ensure that TPDS
application fornms are freely available and are given
and received free of charge and there is an
effective mechanism in place to ensure speedy and
ef fective redressal of grievances.

2. ANTYODAYA ANNA YQJANA@D
(66600600006606060000066060:

(i) It is the case of the Union of India that
there has been full conmpliance with regard to the
allotment of foodgrain in relation to Antyodaya Anna
Yoj ana. However, if any of the States gives a
specific instance of non-conpliance, the Union of
India wll do the needful within the framework of the
Schene.

(ii) W direct the States and the Union

Territories to conpl ete identification of
beneficiaries, issuing of cards and distribution of
grain under this Schene | atest by 1st January, 2002
(i) It appears t hat sone Ant yodaya
beneficiaries nmay be unable to lift grain because of
penury. In such cases, the Centre, the States and the

Union Territories are requested to consider giving the
quota free after satisfying itself in this behalf.
... 3/ -

3.
M D DAY MEAL SCHEME ( MDVB) @@
6060060000600060600600600600;

(i) It is the case of the Union of India that
there has been full conpliance with regard to the Md
Day Meal Schene (MDMS). However, if any of the States
gives a specific instance of non-conpliance, the Union
of India will do the needful within the framework of
t he Schene.

(ii) W direct the State Governnents/ Union
Territories to inplenment the Md-Day Meal Schene by
provi di ng every child in every Gover nnent and
Governnment assisted Primary Schools with a prepared
md day neal with a mninmum content of 300 calories
and 8-12 grans of protein each day of school for a
m ni num of 200 days. Those Governnents providing dry
rations instead of cooked neals nust wthin three
months start providing cooked neals in all Govt. and
Govt. aided Primary Schools in all half the Districts
of the State ( in order of poverty ) and must within a
further period of three nonths extend the provision of
cooked neals to the remaining parts of the State.

. 4 -
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(iii) We direct the Union of India and the FC
to ensure provision of fair average quality grain for
the Schenme on time. The States/ Union Territories and
the FCl are directed to do joint inspection of food
grains. If the food grain is found, on joint
i nspection, not to be of fair average quality, it
will be replaced by the FCl prior to lifting.

4. NATI ONAL OLD ACGE PENSI ON SCHEME ( NOAPS) @@
CCCCCCCCCCCCCCCCCCCCCCCCCCCCcceeeeceeee

(i) It is the case of the Union of India that
there has been full conmpliance with regard to the
Nati onal O d Age Pension Schenme. However, if any of
t he St ates gi ves a specific i nstance of
non- conpl i ance, the Union of India will do the needfu
within the framework of the Schene.

(ii) The States are directed to identify the
beneficiaries and to start naking paynents | atest by
1st January, 2002

(iii) W direct the State Govts./ Union
Territories to nmke paynments pronptly by the 7th of
each nont h

.5/ -

5. ANNAPURNA SCHEVE@D
(6000600060006 006;
The States/ Union Territories are directed to
identify the beneficiaries and distribute the grain
| atest by 1st January, 2002.

6. | NTEGRATED CHI LD DEVELOPMENT SCHEME (| CDS) @@
(600060006000600060006000600060006000600000:

(1) We direct the State Govts./ Uni on
Territories to i mpl enent the Integrated Child
Devel opnment Schene (I1CDS) in full and to ensure that
every |CDS disbursing centre in the country shal
provi de as under:

I

(a) Each child up to 6 years of
age to get 300 calories and 8-10 grans of
pr ot ei n;

(b) Each adol escent girl to get
500 cal ories and 20-25 grans of proetin;

(c) Each pregnant woman and each
nursing nother to get 500 calories and
20- 25 grans of protein;

(d) Each nalnourished child to
get 600 calories and 16-20 grams of
pr ot ei n;

(e) Have a disbursenment centre in
every settl enent.



. 6/ -

there has been full conpliance of its obligations, if
any, under the Scheme. However, if any of the States
gi ves a specific instance of non-conpliance, the Union
of India will do the needful within the framework of
t he Scheme.

7. NATI ONAL MATERNI TY BENEFI T SCHEME ( NVBS) @@
CCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCCeeceeeee

(i) We direct the State GCovts./ Uni on
Territories to inplenent the National Maternity
Benefit Schenme (NMBS) by paying all BPL pregnant wonen
Rs. 500/ - through the Sarpanch 8-12 weeks prior to
delivery for each of the first two births

(ii) It is the case of the Union of India that
there has been full conpliance of its obligations
under the Schenme. However, if any of the States gives
a specific instance of non-conpliance, the Union of
India wll do the needful within the framework of the
Schene.

8. NATIONAL FAM LY BENEFI T SCHEME@D
(660000000600 0000660000006060000:

(i) We direct the State Govts./ Uni on
Territories to inplenent the National Family Benefit
Schene and pay a BPL fanmily Rs. 10,000/- within four

LT

7

weeks through a | ocal Sarpanch, whenever the primary
bread wi nner of the famly dies.

9. W direct that a copy of this order be
translated in regional |anguages and in English by the
respective States/ Union Territories and prom nently
displayed in all Gam Panchayats, Govt. Schoo
Bui I dings and Fair Price Shops.

10. In order to ensure transparency in selection
of beneficiaries and their access to these Schenes,
the Gam Panchayats will also display a list of al
beneficiaries under the various Schenes. Copies of
the Schenes and the list of beneficiaries shall be
made available by the Gram Panchayats to nenbers of
public for inspection

11. We direct Doordarshan and AIR to adequately
publicise various Schenmes and this order

We direct the Chief Secretaries of each of the
States and Union Territories to ensure conpliance of
this order. They will report conpliance by filing
affidavits in this Court within 8 weeks from today



. SP1

. 8/-

8.

with copies to the Attorney General and counsel for
the petitioner.

We grant liberty to the Union of India to file
affidavit pursuant to the order of this Court dated
21st Novenber, 2001.

List the mmtter for further orders on 1lth
February, 2002. In the neanwhile, liberty is granted

to the parties to apply for further directions, if
any.

(K. G BALAKRI SHNAN)
New Del hi

Novenmber 28, 2001



